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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE
Reported increasing incidents of atro-
cities on Scheduled Castes, Scheduled
Tribes and other weaker sections
SHRI SURAJ PRASAD (Bihar):
Mr. Deputy Chairman, I cal]l the at-
tention of the Minister of Homp Af-
fairs to the reported increasing inci-
dentg of atrocities on Scheduled
Castes, Scheduled 'Tribes and other
Weaker Sectiong of Society in various
parts of the country with particular
reference to the pecent killing of nine
tribels in Bihar and the action taken
by Government in this regard,
THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR] NIHAR RANJAN LAS-
KAR): Sir, the incidents of crimes
and situationg which affect the Sche-
duleq Castes, Scheduled Tribeg and
other weaker sectiong of the jsociety
have been causing great distregg and
concern to the Government. The Gov-
ernment is glive to the problem of
the weaker gections of the society
specially those belongmg to Scheduled
Castes. | !
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According to the information - re-
ceived from the State Governments,
164 cases of murder have been regis-
tered in 1983 as against 179 for the
corresponding period of 1982. Simi-
larly, 463 caseg of grievous hurt have
been registered in 1983 ag against 471
for the corresponding period of 1982.
In case of rape, 226 caseg were regis-
tered in 1983 against 255 of the cor-
responding perioq of 1982, 383 cases
of arson were registered in 1983 as
againsy 355 for the corresponding
period of 1982, Tota] of 5025 cases
werg registered in 1983 ag against 5029
for the corresponding period og 1982.

Comprehensive guidelines covering
precautionary, preventive, punitive.
rehabilitative ang personnel policy
measures have been communicated to
the State Governmentg for effectively
dealing with the crimes against Sche-
duled Castes/Scheduled Tribes. Conti.
nuous touch is maintaineg with the
State Governments regarding effective
implementation of these guidelines.
The States have already been asked
to impress upon the officers, particu-
lariv the police to have a gympathetic
attitude towards thn weakey gections.
The Central Government have advi-
sed the State Governmentg to arrange
for training of officialy to ensure right
orientation for carrying ouy Pro-
grammes for Scheduley Castes/Sche-
duled Tribes. Most of the State Gov-
ernments have pevorted that they
have adequate machinery to imple-
ment the guidelines effectively, and
soma of the stepg taken by them are
as fo'lows:—

(1) Special Courts have been set
up and are functioning in the States
of Andhra Pradesh, Raiasthan,
Bihar. Tamil Nadu and Madhya
Pradesh.

(2) The Stateq of Harvana, Guja-
rat, Maharashtra. Kerala, Uttar
Pradesh and West Bengal have ac-
Sented the standing scheme for re-
lief Jcompensation to  Scheduled
Caste /Schedules Tribe victimg of
crimeg and have gdopted the enhan-
ced scale recommended by the
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Commission for Scheduley Castes/
Scheduled Tribes. The Stateg of
Andhra Pradesh, Bihar,  Himachal
Pradesh, Karnataka, Orissa, Tamil
Nadu and Rajasthan have also
drawn up schemes laying down
varying rategs of compensation. The
remaining few States are being pur-
sued to accept the scales of relief as
suggested by the Commission for
Scheduled Castes|Scheduled Tribes.

(3) Special Cellg are functioning
in the Stateg of Andhra Pradesh,
Bihar, Gujarat, Himachal Pradesh,
Karnataka, Kerala Madhya Pra-
desh, Orissa, Maharashtra, Punjab,
Rajasthan, Tamil Nadu and Uttar
Pradesh to ensure that crimes
against weaker sectiong of the go-
ciety are properly registered, pro-
mptly and correctly inyestigated
ang expeditiously prosecuted.

(4) In most of the States, State
Level Ccommittees under the Chair-
mansKlp of the Chief Minister have
been set up to look after all the
aspects concerning the welfare of
Scheduled Castcs/Scheduled Tribes,

(5) Eleven Polic, Stationg in
Bihar agnd seven gub-Police Stationg
in Madhya Pradesh have been set
up to exclusively register casgg of
crimes against Scheduled Castes.

Efforts are also made to expedite
th~ prosecution of gome major cases
of crimeg against the weaker gections
of the society. Judgements were ge-
Jivered in 1980, 1981 and 1982 in cases
of Belchi Bisrampur, Kaila and Pipra
in Bihar, Jetalpur in Gujarat and Pal-
pur in Uttar Pradesh. In thege cases,
a total of 2 accused persong were
sentenced to death, 136 accused per-
song were gentenced to life imprison-
ment and 8 accused were gentenced

{0 2 years rigorous imprisonments.

Varioug States have 0 far identified
48 districty which are sensitive from
the point of view of crimes against
Scheduled Castes/Scheduleg Tribes.
In such areas where tension prevails,
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review of arm licences ig undertaken
on a continuing basis,

Machinery hag also been geared up
by the State Governments to apprise
themselveg of disputey on land, minij-
mum wages, agricultural labourer gnd
bonded labour etc. concerning the
Scheduled Castes and Scheduled
Tribes,

The recent reported killing of some
tribals in Purnea District of Bihar in
which, according to the Government
of Bihar, four Tribal persong have
been killed in an altercaticn with
some persong not belonging to Sche-
duled Tribes hag also caused great
concern to the Government. The 2l-
tercation took place over agricultural
operation. The State*Government
have zlready deputed a company of
armed police to the affected area, 22
persons have been arrested in connec-
tion with this incident, The gituation
is reporteg to be under control. The
State Government hag provided in-
terim relief to affecteg families. Com-
pensation according to the approved
scales will be paid to the families of
the victims after completing the
necessary formalities,

The Government shares the anxiety
of the Hon’ble Memberg regarvding
adequate protection of the people be-
longing to the weaker sections parti-
cularly Scheduled Casteg and Sche-
du'ed Tribes and there can be no two
opinions on the need to ensure that
durable climate of harmony prevails
all over the country. In thig national
endeavour, I appeal to the Hon’ble
Members of al] partieg to extend their
cooperation, =
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SHRI NIHAR RANJAN LASKAR:
Sir, I will confine myself to the gques--
tions that have not been stated in
my main Statement. I would like to-
share the concern of my friend re-
garding the atrocities committed on
Scheduled Castes ang Scheduleq Tri-
bes. 1 have already said that this is
something shameful for us all as a
nation that these sorts of atrocities
are being committed on people who-
are the poorest of the poor im
our society. It should be the con-

cern of all of us that these sorts of
atrocities are being committed on peo-

‘ple. First of all, he has disputed the

figureg which I was giving when I
wanted to show that the incidence is
now coming down. I have read from
the figures with me and it clearly
shows that the incidence is coming

down. 1 will just give the figures
for the last three years. n
1980, the number of murders was

500; in September 1982, it hag come
down to 267. (Intedrruptions) If you
dispute these figures, I have nothing
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to say. In the case of rape, in 1980
the figure was 551, and in September
1982, it is 308. Arson cases in 1980,
991; in 1982, 500. It Jefinitely shows
that the number of these cases is
coming down, because both the State
Governments and the Central Govern-
ment are taking effective steps in this
regard.

it vRTET fag (sav W)
T @ A WY I qaqE  § Fg
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F¥E 19 w&y & ar w4 Fgr fywaar
g
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Tq ARTRA T A7 XIA WS vEl 8,
ug ITEY. .. (smaari)

MR. DEPUTY CHAIRMAN: What
is heinous crime?

SHRI NIHAR RANJAN LASKAR:
Sir, about Deepak Verma, we have
now received-a report from that Gov-
crnment that this officer has been ar-
rested and a case has been registered
against him and investigation is con-
tinuing. About the fact that some tri-
hals were pulled behind a jeep by
this particular officer, there is no such
report with us, but still we are en-
guiring into this allegation. About
the question of land and wages, basi-
cally these are social economic con-
flicts. It is a.socio-economic problem.
Initially, these people were dormant.
They were not asking for their rights
and privileges which they had. But
now along with the passage of time,
they are trying to make their right-
ful claimg from the owsers, or who-
wer they are. As a result these kinds
of conflic's are taking place. And
-basically this is a land problem. And
as 1 said, thig particular Bihor inei-
dent is also a land problem. Here
again, Sir, we have taken a lot of steps

[ RAJYA SABHA ]

to a matter of
Urgent Public Importance

in consultation with the various State
Governments. With the support of
into this problem, that the people who
ed 1o possess the land and that it must
have been given land, should be allow-
ed 'to possess the land and that it must
he ensured by the State Governments.
About the agricultural labour wages
also we have seen that whatever
wages are prescribed in a particular
State for the agricultural labourers,
that should be ensured to them. The
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Home Ministey has written tp the
State Governments, Also he Thas
taken it up with the Agricultural

Minister in the Central Government,
and we are in correspondence with
the various State Governments and
they are implementing the wage struc-
ture also.

About thz guidelines, I have al-
ready sald in the main statement,
most of the guidelines, they are follo-
wing. They are following that only
because we have taken them into
confidence before finalising these
guidelines. And they have establish-
ed cells. They have established spe-
cial courts. Their police forces are
also being reorganised. He asked
about the reorganisation of the police
forces. The report with me gays that
all the State Governmentg are reor-
ganising their police forces, angd they
are also trying to induct more and
more Scheduled Castes and Scheduled
Tribes people into these forces to
bring confidence to the Scheduled
Castes and the Scheduled Tribes peo-
ple. So. these are also being done.
All this is because of our guidelines,
because the State Government have
approved our guidelines and we have
laid them in consultation with the
State Governments. So, they are fol-
lowing these guidelines, Sir.

About the sensitive districts, 1
have already said that there are about
48 districts. All over the country
there are 48 districts wheih have been
identified as sensitive areas where this
sort of incidents are being commit-
ted. As you have rightly gaid, in
these sensitive districts at least - the
State Governments should see that
as far ag possible there should be
DMs or SPg from the Scheduled
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Castes or the Scheduled Tribes. That
is there in the guidelines., They are
following it. I have some statistics.
I can give it to the hon. House, Sir,
in Bihar we have identified eleven
districts as really sensitive districts
where thig kind of atrocitieg are being

. committed. There we have at present

SPs—5 SCg and 3 STs. They have
been posted in these sensitive dis-
tricts. In U.P. we have as DMs ele-
ven persons belonging to the Schedu-
led Castes and as SPs eight belonging
te the Scheduled Castes—no Sche-
duleg Tribe person ig there—and as
SDMs 48 belonging to the Scheduled
Castes and four belonging to  the
Sceduled Tribes. Thig is the posi-
tion in U. P. So far as Rajasthan is
concerned, as DMg there are 3 Sche-
duled Castes and 3 Schéduled Tribes.
As SPs there are two Scheduled Cas-
tes and three Scheduled Tribes. As
SDMs there are three Scheduled Cas-
teg and 2 Scheduled Tribes. From
this schedule you will see that most
of the States are following the gui-
delines, and wherever possible they
are {rying to post these people, people
belonging to the Scheduled Castes
and the Scheduled Tribes, to fill these
executive posts. senior posts.

One more point, I think, which he
mentioned is about that incident In
Purnea. He was asking who  the
people were, who the attackers were
and what the report was. Ag far as
the reports sent by the Bihar Gov-
ernment are concerned, they are not
tribals. They belong to the Muslim
Community, and T have already stated
that 22 persong have already beca ar-
rested there.

And about the compensation, they
have given certain preliminary relief.
They have accepted our norm. Of
course, it ig not that much what the
hon. Member has suggested, like
compensation in the case of death in
an air-crash or some other thing. But
whatever we. have suggested to the
various State Governments the Bihar
730 RS—8.
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Government has suggested some

norm, and this ig the compensation
that has to be paid to the victims
or the members of their families in
time, 1If you like to know the figu-
res, I will give the figures. The figu-
res are also with me. 8ir, what is
the norm accepted by the Bihar
Government? In the case of murder
they will give Rs, 10,000; permanent
incapacitation, Rs. 5,000, temporary
incapacitation, Rs. 1,000; grievous in-

jury, Rs. 5,00; rape Rs. 2,000; house
being fully damaged Rs. 2,000;
partially damaged—Rs. 1,060, loss

or damage to goats, cattle, etc.—Rs, -
1,000; loss or damage to moveable
propérty—Rs. 500. Not only this, in
the case of Scheduled Castes, wherever
heinous crimes of this kind are
being committed, the policy guide~
line which has been accepted by the
State Governments ig that the entire
village, where these crimes are com-
mitted, should be developed in vari-
ous aspects;, and roads and houses
should be built. In varioug cases we
have done it. In Belchi, jn Pipra; in
Kaila, in Bisrampur, in Kafalta, in Je-
talpur, the villages have been re-
modelled accopding to our guidelines.
Roads have been constructed and
houseg have been built there and they
have been given special assistance so
that the victim families can re-start
their life—by the rest of the famlly
members.

About the Scheduled Castes and
Scheduled Tribes in the police force,
I have already said. And this has
been done according to our directions.
These are the questions he hasg asked.

Bt fer w  wr (faEw)
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g1 @ w1 agw Ter Weww w0
FW AT TJEW AE F W FATA
feafe § Su% agg ®7 TUATEHE
Fr Afe gw =@ gwq @ ;I
JET FFA § | QA q@ § FREHT
o A gwerr & g § 0 fwaw
T U A9gE § 95% @ sAEe
Free, WIATE gEed WK IrEEd
cfams & &9 & 1 9T SEE uA
ar w0 w & afer sy fgfafada
FN AT FW QY T WA | TEE
faq smer AT gfer 9x w@ifrefor
FET EAT | gX we, foay awgR
AT AV ¥ A fRy e g9 aw
w1 fefafazz s@ & fog oF zrgn
IrFT FIF TG fF gwoF am
F AT TR W oEmEW ¥, SR
TIOAPHS FI gREST &, qHIT &1
A FTF GEEHT §, TN AIGY
T AT & IAR WA FOCH
7k fgfafase &5 @1 & ag stra=
mgargﬁ?aﬂxrmqqmﬁ?
FEAFA I qIX Gler 97

EEwi

SHRI NIHAR RANJAN LASKAR:
My friend has raised just two or
three points. He has asked for &
separate department for looking after
the interests of the Scheduled Castes
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and Scheduled Tribes. It is a sugges-
As re-
gards bonded labour, as you know
we have initjated under the previous
20-point programme a scheme where-
by bonded labour problem should be
ended, should be banished, from our
country. We have achieved a lot in
this regard. In many of the States
bonded labour problem has been com-
nletely wiped out. There is no bon-
ded labour there. They have been
rehabilititated. Whatever residuary
problem is there, we are at it and
we want to see that within  the
course of the Sixth Plan period that
is also completely solved in our coun-
try. As regards a comprehensive
policy for giving compensation to
the victimg of atrocities in Scheduled
Casteg and Scheduled Tribes, I have
said already, we have tried to bring
a uniform policy in this regard. It
is a State matter, We are in touch
with Btate Governments. ‘Various
State Governments have given their
opinion. It has no been possible to
come to an agreement. Thig ig the
position. As regards the economic
and...

SN ECE o I -t (G

#F Fodto FAA Fr fwdAsmw &)
R TEGHE A ART W@ o=@
gxa & 1 wsfr gt ofcfeafe & <%
F TG =TT E

SHRI NIHAR RANJAN LASKAR:
The main point which he made s
really important point regarding the
upliftment of these people. Natu-
rally we are trying for the wuplift-
ment of these people, economically
and gocially. We have taken a posi-
tive step in this direction. A special
component plan hag been made and
separate money has been allotted
for the Scheduleq Castes and Sche-
duled Tribes. We are anxious to
see that these benefits directly go to
the Scheduled Castes people, that
they are benefited and they come up
to a certain economic level. For Sche-
duled Tribes also special Tribal gub-
plan is being planned and we are
trying for their upliftment through

*
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this strategy. We are making all
these endeavours. But it requires
everybody’s help,

*SHRI DEBENDRA NATH BAR-
MAN (West Bengal): Mr. Deputy
Chairman, even after thirty-five years
of independence we are discussing to-
day in the House a subject which has
brought disgrace to the nation. This
House has discussed many times in
the past about the welfare of Sche- -
"duled Castes and Scheduled Tribes.
Whenever such g discussion takes
place, the Government makes all
kinds of tall promises about their
welfare, They usually proclaim that
various welfare measures will be
undertaken for t-heir.beneﬁt.

These days, atrocities are Dbeing
committed on Scheduled Castes and
Scheduled Tribes in varjous forms in
various parts of the country. Their
houses are being burnt. They are
being murdered.  Their women are
being raped. We are, therefore, dis-
cussing about all these tragic inci-
dents in the House today.

Mr. Deputy Chairman, why such
tragic incidents are taking place in
our country? We never come across
communal disharmony and parochia-
lism in Social Counfries. But
why our country is plagued with
communialism and parochialism? On
the 14th July, 1983 it was stateg in
the meeting of the Consultative Com-
mittee attached to the Ministry of
Home Affairs that particularly in Con-
gress-ruled States like U.P., Madhya
Pradesh, Rajasthan and Bihar during
the period of 5 monthg 31483 commu-
nal incidents took place out of total
of 3701 cases reported. But let us
look at Tripura and West Bengal
These Stateg are being ruled by left
parties. Why such tragic incidents
of communal nature are not taking
place in those States? The basic rea-
son is that exploiting classes are in
power in Congress-ruled States. They
are interested to see that common
people should still remain under the

*English translation of the ori-
ginal speech delivered in Bengali.
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influence of a backward concept like
feudalism. That is why they are
injecting in a clever manner the
germg of communalism and secessio-
nism into their mindg in order to
keep them divided. Consequently,
States like Bihar and Madhya Pra-
desh are more in the grip of com-
munal and secessionist activities.

Most of the incidentg relate to
land to wages for the agricultural
labour. They portray nothing but
exploitation and torture of poor peo-
ple by Zamindars and Jote-dars. This
kind of exploitation and torture could
have been stopged had the Govern-
ment implemented land reform mea-
sures in right earnest. The surplus
land ag per ceiling laws, vested in
the Government, should have been
distributed to the land-less agricul-
tural labourers. Similarly, all benami
lands should have been acquired by
the Government for distribution to
them. I particularly stress upon this
point that landless Adivasis and Sche-
duleq Castes ghould have been given
preference in the matter of distri-
bution of surplus and benami lands
as they are the most neglected, ex-
ploited and tortured people in society.
The daily wage-earnerg could have
survived had the Government assu-
red them of daily minimum wages.

The present situation would not
have come to guch a depressing state
had the Government made special
arrangements for the education of
neglected and exploited weaker sec-
tions in society. It is a fact thay dis-
cussions, about the welfare of Sche-
duled Castes and Scheduled 'Tribes
very often take place in Parliament.
During the couse of thege discussions,
speeches are made, saying that various
plans are being formulated by the
Government for the welfare of Sche-
duled Castes and Scheduled Tribes, I
feel such speeches are nothing but a
camouflage to cover the disgraceful
atrocities on them.
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Most of the Adivasig and Harijans
depend on agriculture for their liveli-
hood. They are primarily share-crop-
pers. I would like to know from the
Hon. Minister what steps he has taken
to protect the interests of Adivasi and
Harijan Share-croppers? He should
know that the Government of West
Bengal have taken measures to pro-
tect the interests of ghare-croppers
through ‘Operation Barga'. Now re-
gistered share-croppers in that state
are getfing facilities of loans. They
cannot be evicted from their lands.
They have also been asgured of daily
minimum wages.

»

The Government of West Bengal
has met the educatjonal needs of those
landless agricultural labourers, mar-
ginal- farmers and share-croppers
whose monthly income doeg not ‘ex-
ceed Rs. 300]-. They are getting main-
tenance allowance of Rs. 20!- per
month, They are provided with free
medical treatment, Their children re-
ceive free education. They get clothes
and text books free of cost. I would
like to know from the Hon. Minister
whether he hag asked other State
Governments to take all these mea-
sures? I would like to know whether
or not the Congress-ruled States are
committed to take measures for meet-
ing just demands of the Scheduled
Castes and Scheduled Tribeg?

I would like to know from the Hon.
Minister whether the Central Govern-
ment will ask other State Govern-
ments to implement Land Reform
measures as they have been imple-
mented in West Bengal? I would like
to know whether the Government has
fixed the minimum wages for the
agricultural labourers or not? I would
like to know whether or not the Gov-
ernment has any plan to enable the
Scheduled Castes and Scheduled Tri-
bes to live in society with self-respect?
I would like to know whether or not
the Government has made special
arrangements for meeting the educa-
tional needs of Scheduled Cas‘es and
Scheduled Tribes?

P
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SHRI NIHAR RANJAN LASKAR:
The only question that he has asked
is about land reforms. It is well
known to everybody, I believe, and
the steps we have taken in thig re-
gard, Most of the lands which are
available have gone to the Scheduled
Castes and Scheduleq Tribes. I have
recordg with me to show that 51 per
cent of the surplus land has gone to
Scheduled Casteg alone. There are
other Scheduled Tribes also. Toge-
ther they have been allotted the maxi-
mum of land. Sir, zamindari gystem
we have abolished and we have taken
all the surplus land. These are the
ways in which we are trying to help
the Scheduled Castes and the Sche.
duled Tribes people, who are really
agriculturists, to get lands,

Sir, he has also said about wages.
I have glready answered that question
and I have said that we are making
endeavours along with the Labour
Ministry so that the agricultural
labourers get their wages properly.

Then, Sir, with regard to the ques-
tion of possession of land, we are
constantly in touch with the State
Governments and whatever land s
allotted to the Scheduled Castes and
the Schediileq Tribes, they would be
allowed to take possession of those
lands.

MR. DEPUTY CHAIRMAN: Yes,

Mr. Kalraj Mishra,

M Fewwm faw  (SEAEA):
Iqawmafy  wErRd, giewdal 9] AT
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arfearfagi oX & @ wemwe &
grfras T8 SATATRYN geqra o151
gy gl fad A wE smg
IIEIN Iq g AE WEET § FE
SEIC I G C CEC Cl i
WAL F GIAC 98 g1 @) o,
WE TET T FT GGA 9T qEATHH
g, awaifedi # sox saray
FA ¥, ATaifEs 7@ A, wforaegse
A gy 49, afew 3w gwm s
TG AT A G § I A e
FEAR AR A TG F& TFTC +1 §—
HEATHI A F g1 4 fR o gfem dgra
form g o S@Tmrd
fs gfem 99 % daw £ sgaear 77
gl A aifeafegl & aax
weqrar fEar v w@r &1 Ser AR
fea gros=e S & Fargr =S
¥ W MEF TG 9T 30 A FY
g @ qaarEy &w § ennT
Ffag wgaw foar . gfema msw
UT @ FOET F SR ¥ I
§F3 am faaar =T Y, SN
foray & TAaT T, erarfaw ®T @
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awAaT agr g A ATEr g
AW X A9 9 wF< R Y oar
dgw  aqi, i #1 a9 9@ AERT ¥
faar 57 F g Fgfaw F wF
smfsg #1 ST H AT F T
IAET TE AES X F ATFT IO
g$ gt W AN F faw  wwme
fFgr | W9 gg AT G qr Sq A
Fga e | TS qg g fr oA
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s eafer A oweg {) TEi ) 99
%7 it qfcqat Igw @ T + #fE-
grfgal ¥ AT Y IHATAT ST4T §,
Ffer ofww F F T 9T A1 JAT
AT, I§ AT F THAN 7 fAQ

agf far « Hgew ArEEr §
gt wgrem ¥ fF ar fAewEw
v oftwee & 1 fae gfaw

AfgFIET T 3@ FFT A AT
gwa fem S F fag faeeaa

e W@ ¥ 139 #1302 TW OH

fregaT ¢ F qF F q+qT @A

Trfge gt 1 ®iT wIgAIET FEAY

arfgr ar, @fFw g 4 forgr mar )
@Q gE FFTT AT ST T F
A AT AEAT §; IACHRW &
adare foqd § qrer g7 AN 4T
g UF Frer wAgT w1 fomd
arq 33 aifrr & gfew & @
¥ OFT FT FF FA DT FI 1 IW
FFY FAFH FANME ¥ 13¥
9T IR IJq@ M OFT FT AR
o K A @@ & T A1
zaar qrer 5 23 € A SEe
geg gradt 1 oA & ag A
argar § 5 agt ¥ feedtsz wfwede
uF f@q @@ # W@ W@, A%
fer W@ wagfafafgal & W<
sy fFar s a3 fag faar
s gfag ¥ 3@ Afgwd F faene
#E wrgardt gf ! & Q) ge
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FAAT AT §, ag giver e -
78 qr A9g U g9 fag ¥y sodw
fFar - oy Fe7 faw § s@v wdw
F UG GOAT IR F AL H H
fauy Iet@ Fwreaw F wTF ;)
I gy FiE H gfw 7 Av
At ¥ aeatr § €2 atgw A
7 fEamlET SED gterdgl
MW OF & § & A1 FT 9@ A
T T AT IT A UF AR
9T foer w7 wwgx fRar qar &
#1 fagw ¥ faq fF =g oow W@
FFE FT W E AR SA F Hg H
JATH FLAT AT | T AT H ¢F AT
Fr A g N AT TF FTAT AIT-
WA s @ & fag
FE FEAE & T P wd A
¥z &1 5 su # faafaa #¢ faar
T g, qg gds g owar 2 &
UF . HEqT FA AT 9@ AT 9T
@I g | wfqgEre § oF g gwmw
AW OFr AR § A IS § AT
goae §, wfew qfws & @ A
gizmis A1 W gz gfrg wr wfa
AqT® 3000 TIT 2\WT @7 | FF I
qAT T AT AT @A W
5000 &IT wfx AT WIT | 39
T FgrfE 3000 Far gr a1, sawEr
T gar 1 @ a3 gfem A SE
THE F T 7T NI g A M
M I oA oA F ¥ s o gl
T® ¥ flEr 7 39 F qT 98 w47
™ F 5 oI F avE W A
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oA ety FvAr aigar § 6
5w & FArETe g4i § ft I8 AM
arEr &1 g s fqw fegem g sw
I miar & & ag salEq w9 A0 AR
T S & qre g0 9War 7 FarEd
# ) grd #1 derr ¥ 7@ qwa@r §
qfrg # e gf AR IW @

- qa-EeEe #y fEreaT g F Al

¥ gt wafor #r #r =q
IFIT F! FOET Ffag AT FAQAT
F Aeaifge G ? awr ™ @ ¥
gHd 1 gfew o 3@ F wfa-

wrfat & g T W § w¥ F

. famres g mgeT F R wER

%y eqgeat  Fr g 7

q wqdr
@ GETT FL W O | R} TR
TG FN WY AAT T E AR
o & fau 9& w@ea T S wiwe
wegg fFd & & wiws o SRl i
F g WW\WQ%IEW-
Tyt #r e W SR &% g
foet wrft & e W1 d9Rr TR

ql, TF qq T @

g, W Ifa & o FANI g, AF

ST qqET ST & 99 ag 9gr WAl
foe femmm Smar & @ S & agl
dqT Wi ST § o) s® F dar

A E A S A g &% 99

¥ faoms @ qEed FEE B fA
oY & 1| 39 #Y e gt & i
Fg ¥ AW A wwe HIE A
£ w3 S F o gwEs
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fFr o ¥ ok W far & g
Tgar § 5 s gwoT f1 @
& Ok 37 ¥ afaq armr w1 owEfEe
frar smer & @, dmoaw @
1980, 1981 ¥ §@E T e A
FE gar ar | Fgl ghom  ofEr
F AeqagE F faar MW@ o 3T &
f 3z TR & 9 T T@R
T FTHL F A qA AL

far wmr & w7 oymear @ 2

W ¥ fa¥ oo ¥ Qe ¥ Afsd
fear & worasm fer 2, afew
W F3as Fiel ¥ Ay owm X
w feaT & ? g mT owRE A
TF gEd qer @ w7 § 39w
graafa s wwear § 5 oag o
T "R FAS AT &, g S
fgqee R R dggee TER T
awr g oW F fay omm wr Hew
WA H ATEAT FW | AT T
# faerd oo o waT ¥ oFEw
& 1 dgww w1 3 OF g
v faam #9 @ifw ST & 9
AEET T g, o fam
g Hfaw gaw s ¥ & 98
e & gg ST weAE war WerRd
F AT F oA Ay T § WY
THT-EAT 9% YaT & ATHH §

2 4

F g ATl WP & I & gag H
U TR #F FT FSE 3 qH
1 fawam Wt frar ST @ AR
st gferw afasd @ T & wOaw
T g § osT o= dfem femmowm
qF |
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SHRI"NIHAR RANJAN LASKAR:
Sir, about how many police officers
have been punished in different States
we do not compile thig sort of figures
on central basis in Delbi. If any inci-
dent comes to our notice like the one
brought out by the hon. Member, we
take action. I have already said that
the DSP concerned has already been
suspended and action is being taken
against him. The other cases natural-
ly we will send to the State Govern-
ments and try to get facts and also
inform the hon, Members. Sir, this
is the only way in which we can
tackle this problem. There may be
police officers who are ihvolved like
this. But unlesg a case comes to our
notice, we cannot tske any actjon.
This is the position. We have already
in our guidelines and discussed th's
problem in separate meetings with
Chief Ministers and Chief Secretaries
in Delhi, we have impressed this parti-
cular aspect, and any of the officers,
may be in th'e police or any responsi-
ble executive officer, if he js found
to be defaulting, an entry is made in
hjs C.R. so that we know whether
those officers who are there are
doing their jobg properly or not.

Regarding a separate depart.
1 p. M. ment, I have already said that

it ig just a suggestion and
the Government would like to consi-
der it. These are the two main points
raised by the hon, Member,

st T fag @ Soewefy
AgRT, g 99 ¥ FOT-F49 gW
oz fawr oo Tt s @
E 1 Fag 3w wrgfr o ga
ATfaTfig} 9% SR 9% W T Qi
 guwar g & ot =% w90 @ &,
st wtafafy v @ & m™
Fq T AT AG & | ST g9 qeH
T ® & 79N qF ¥ TH I
g o T ¢ fF oW o
R s g & sfom faaw A
W W E 1 @R g FEaRy ¥

k

|
|
|
[
|
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vt &aar smat g fv fawal
g gREMl 9Y gwer, el g
ghewat 93 gwem, sl gru @it
ST 9T gWaT, FEwt grar gheei
T EHAT ¢ A-arge, fRwggfad
W qE A qET W FUA AT
g1 U0 awe H Ag war &

st gagsmafe © AU @ §
sl Tusr i sfAd Wk 5
T HY 10 fyaz fadwm

uE I F FEIE IE A
% & fou wafm & swr &

The House then adjourned
for lunch at four minutes past
one of the clock.

[—

The House re-assembled after Lunch
at thirty-three minutes past two of
the clock, The Vice Chairman (Shri
R. R. Morarka) in the Chair.

ANNOUNCEMENT RE. GOVERN-
MENT BUSINESS FOR THE WEEK
COMMENCING 2TH AUGUST, 1983

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI KALP
NATH RAI): With your permission,
Sir, I rise to announce that Govern-
ment Business in this House during
the week commencing 8th August,
1983, will consist of:



